i L.F’ c/84/89

in <§§
C.2./203/87

CCRAM : Hon'ble Mr. P.H. Trivedi .. Vice Chairman

Hon'ble Mr. P.M. Joshi ee Judicial Member

25/01/1989

Heard learned advocates Mr. R.K. Mishra and
Mr. N.S. Shevde for the petitioner and respondents
respectively. By this application, the petitioner
has requested for withdrawal of the originel application.
Mr, Shevde hes no objection. Allowed, with a liberty
to file a fresh petition C.A./203/87 is disposed of
as withdrawn. With this order M.A./84/88 also stands
disposed of.
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Corams: Hon'ble Mre Pokle

Hon'ble Mre. P.lM. Joshi Judicial Member

27401987

Admit. Learned advocate Mr.Ne.S.Shevde for the respondent
No interim order at this stage.

the date of this order.
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Trivedi : Vice Chairman

Joshi : Judicial Member

Heard learned advocate.,. Mr.M.Me.Desai for the applicant
appears. Learned advocate Mr.N.S.Shevde for the respondent
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